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+[THE MINISTER OF STATE IN
THE MINISTRY ( F FINANCE (SHRI
P. C. SETHI) a) In all six cases of
smuggling on the Malabar Coast were
detected during tle period 15th April,
1970 to 3oth Apri! 1970. In one of the
seizures made on 8th April, 1970 110
bundles of nylon yar 1, Japanese fabrics and
electrical appliances collectively valued at
Rs. 10 lakhs were se zed and six persons on
board the vessel wer ‘ arrested. Information
regarding the naticnality of the persons
arrested is being cotlected and will be
1aid on. the Table f the Sabha,

{b) The following steps have been taken
to check smugglins

Systematic collec ion and follow-up of
information keepi g a watchful eye on
the suspected “smu glers, rummaging Of

t1 ] English traaslation.
1
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suspected vessels or aircraft and patrolling
of vulnerable sectors along the coast
and the land frontiers. Customs Act,
1962 has been amended making additional
provisions to take special measures for the
purpose of checkingillegalimport and export
of certain commodities and facilitating
their detection. Senior officers of the rank
of Cotlector of Customs and Additional
Collectors of Customs have been posted
to look after anti-smuggling work exclusi-

vely. These measures are kept constantly
under review.]

Pay Scares oF Hinpl TRANSLATORS

645. SHRI SASANKASEKHAR SAN-
YAL :

SHRI B. T. KEMPARA]J

SHRI MAHITOSH PURA-
KAYASTHA :
DR. DEBIPRASAD CHATTO-
PADHYAYA :

Will the PRIME MINISTER be pleased
to state:

(a) the present pay scale of Hindi Trans-
lators working under the Central Govern-
ment; -

(b) the number of times the pay scales
of Hindi Translators have been revised
since 1955; and

(c) the reasons for revising scales of
Hindi Translators alone without revising
the pay scales of other Central Govern-
ment employees who are in the identicai
scales of pay?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) The existing scales of pay
of Hindi Translators are as follows

(i) Rs.

(ii) Rs. 2r10-10-270-15-300-EB-15-450-
EB-20-530.

210-10-290-15-320-EB-15-425.

(iii) Rs. 320-15-470-EB-15-530.
(iv) Rs. 325-15-475-EB-20-575.

{b) and (c) The above scales have been
laid down in 1959 on the basis of the reco-
mmendations of the Second Pay Commis-
sion. There has been no general revi-
sion of the scales of pay of Hindi Trans-
lators as a class recently. However,
in two offices, the scale of Rs. 320-530
bas been sanctioned for Hindi Trapslators
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in place of the scale of Rs. 210-530, on
the basis of the scales existing for similar
posts elsewhere with comparable duties
and qualifications. The question of revi-
sion of the pay scales of other categories
of employees in indentical scales does
not arise, since there has been no general
revision of pay scales.

1CoAL Wasuery Project IN BiHAR wITH
ForeiGN COLLABORATION

2gy. SHRI CHITTA BASU : Will the
minister of PEFTROLEUM AND CHE-
MICALS AND MINES AND METALS
be pleased to state :

(a) whether itis a fact that Government
have under consideration a proposal to
set up a coal washery project in Bihar
with foreign collaboration;

(b) if so, the details of the project, with
particular reference to capital structure,
pattern of collaboration and degree of
indigenous technical participation; and

(c) the stage at which the project rests
now?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI JAGANNATH RAO):

(a2) No, Sir.

(b) and (¢) Do not arise.

12 Noon R

CLARIFICATIONS IN RELATION TO
STATEMENT MADE BY MINISTER
OF HOME AFFAIRS MADE ON THE
11 TH MAY, 1970, REGARDING COM-
MUNAL DISTURBANCES IN SOME
PLAGES IN MAHARASHTRA.

SHRI A. P. CHATTERJEE (West
Bengal) : Sir, T have already taker your
permission. Before the list of business is
taken up . . .

MR. CHAIRMAN : Will you please
do it after the clarifications?

SHRI A. P. CHATTERJEE But
there is no calling attention motion.

_ Mr, CHAIRMAN : Thisis for clarifica-
tion. I have permitted you to mention two

+Transferred from the 4th May. 1q970.
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matters. After clarifications you will do
that. -
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[Mr. Depury CuamrMAN IN THE GHAIR]

off TSI ¢ AT 9T FT AW

MR. DEPUTY CHAIRMAN : Let us
proceed with the clarifications.

st Tramraw ¢ ofvaw, SFaen &1
eIl (Interruptions)
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ot gwawmfa : 3w g, wTOY FET,
a7 3y &fsg | Clarifications  regarding
the statement.

SHRI A. P. CHATTER]JEE : I rise

on a point of order. . . '

MR. DEPUTY CHAIRMAN : What

is vour noint of arder?



